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UTILIZATION OF LAND
ADJOINING RAILWAY
TRACK BILL*

st wgu fog @ren (Irma) o
T AR, ¥y s g {5 @
ozl & WY AT FY gAeg gfw w0
Fat-Tdt &% fou 99Q\ A ®T IUET
T arr fadgs ) 3w A # 7 agafa
i 1]

MR. DEPUTY-SPEAKER : The ques-
is :

*That leave be granted to introduce a
Bill to provide for the utilization of
land adjoining railway track on both
sides for agricultural purposes.”

The motion was adopted.
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CODE OF CRIMINAL PROCE-
DURE (AMENDMENT) BILL*

(Amendment of Section 488)

st Tgde fag wiedt @ JoTeasm
#gved, & yewa 57 § & gow wftear

Hfgar, 1898 # X HWIET FA AT
faidas 1 o s &1 mgafa &k

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Code of
Criminal Procedure, 1898."

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Third Schedule)
=t fom o W (Aga) : g
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SHRI B, P. MANDAL : I oppose it.

st WS T@@ (qr81T) @ Jareqe
wEgrRg, gig¥z Fead ¥ fadus &1 faiw
gt fFar srar
MR. DEPUTY-SPEAKER : Under the
rules, he has got to give notice in writing

that he wants to oppose the introduction.
He cannot just get up and oppose it.

DEPUTY-SPEAKER : The question is :
“'That leave be granted to introduce a

Bill further to amend the Constitution
of India™.

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 74)
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Coastitution
of India”,

(The motion was adopted.)
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MEMBERS OF PARLIAMENT
LEGISLATIVE PROPOSAL
BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion is !

“That leave be granted to introduce a
Bill to regulate the procedure of early
consideration and passage of legisla-
tive proposals of Members of Parlia-
ment."

The motion was adopted

&t wgER fag aredt : & fagas
®) 3T F@IE )
MR. DEPUTY-SPEAKER : The next

Bill is in the name of Shri Yashwant Singh
Khushwah The hon. Member is absent.

Now, we shall take up further considera-
tion of Shri Suraj Bhan's Bill...

SHRI NATH PAI (Rajapur) : Since 1
am present here, I may be allowed to intro-
duce my Bill.

MR. DEPUTY-SPEAKER. : All right.
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CONSTITUTION (AMENDMENT)
BILL*

(nsertion of New Article 16 A)

SHRI NATH PAIL : 1 beg to move for
leave to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce &
Bill further to amend the Constitution
of India".

The motion was adopted.

SHRI NATH PAI : I introduce the Bill.

MR. DEPUTY-SPEAKER : We shall
now take up further consideration of the
Bill further to amend the Constitution of
India moved by Shri Svraj Bhan, Orignally,
2 hours had been allotted. But we have
taken 3 hours and 6 minutes.

it gy fag wwag (i) @ swise
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MR. DEPUTY-SPEAKER : We bhave
passed over that stage now. I shall give
him permission later.

Members should kindly co-operate.
When they know that they got some work
to be done, why should they not be here in
time T (Interruption) 1 am concerned only
with the business of the House, not any-
thing that happens outside. I will give him
special permission latter; we are in the
midst of some other business now.

sit omaw fag wwag: Mg
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MR, DEPUTY-SPEAKER : All right, I
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